145 Short Duration

I will certainly pass on this suggestion for his
consideration.

Renukaji mentioned the need to create
public opinion, in fact, that was the point on
when 1 really wanted to end my speech. Now,
in a situation in which there are scarcities, and
when these scarcities cannot he dealt with
through the cities cannot be dealt with through
the norma! Government mechanisms because
we do not have enough foreign exchange,
because the responsibility of the society to sea
that people do not corner stocks, that they do
not take undue advantage of these scarcities to
indulge in profiteering. That is why we need a
very strong consumer movement in this
country- It has lo become a mass movement.
This is not a task which can be undertaken by
the Central Government or by the State
Governments. In each locality, there are
traders, but there are also the consumers.
Now, she is very right that information
shq«lld be available. The question is, what is
the reasonable profit? Hon. Member, Shri
Jagesh Desai, asked; 'How are you going to
fix the price? Let me say, Sir, that it is not
possible through a Central fiat to fix the price
which would be applicable to.. .

SHRI JAGESH DESALI I asked about the
margin of profit.

SHRI MANMOHAN SINGH: It is the
responsibility of the State Governments and
the local authorities. I do hope that she
conference which has been talked about, if it
comes about, will discuss, precisely, these
measures.

I would like to end on this note that
inflation, today, presents a major problem for
the country. Our Government is fully alive to
its responsibilities. I am confident, despite the
doubts that have been expressed by some
sections of me House, that the coming months
will see a definite improvement on this front.
(Interruptions)

SHRI GURUDAS DAS GUPTA: Sir, the
hon. Minister has only lectured on the
philosophy of the new economic line. This is
a speech which will boost the morale of the
people who are increasing prices in the
country. The country needs hard decisions.
But the Minister has again yielded to the
pressures of the new philosophy. Therefore,
as far as the
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common people are concerned, there is
nothing new in it and there is no assurance
from him. It is absolutely bewilder, ing,
absolutely dissatisfying and  absolutely
alarming. (Interruptions)

THE VICE-CHAIRMAN (SHRI M. A.
BABY): We now take up further discussion
on the BCCL (Interruptions)

SHRI GURUDAS DAS GUPTA: I wanted
the Minister to inform the House about the
other measures. But he has not replied. Let
him say what are the other measures up his
sleeve. This is only a tall talk.

SHRI A. G. KULKARNI: The arguments
put forward have been ably replied to by the
hon. Finance Minister.

SHRI GURUDAS DAS GUPTA: This
person i not touched by inflation.

ATHE VICE-CHAIRMAN (SHRI M. A.
BABY): We take up further discussion on
the BCCL (Interruptions)

SHRI SUBRAMANIAN SWAMY: Sir,
time to take up the discussion on the
the time now is 4.20. This is the right
BCCL

SHRI DINESHBHAI TRIVEDI: Sir, the
Minister has not replied to my query. I take it
that he has no answer to my query.
(Interruptions) .

SHORT DURATION DISCUSSION RE
THE AFAIRS OF THE BANK OF.
CREDIT AND COMMERCE
INTERNATIONAL (OVERSEAS
LIMITED—(Contd)

THE VICE-CHAIRMAN (SHSI M. A.
BABY); We shall now continue with the
discussion on the BCCL Shri Gurupada-
swamy. The time is only 4.18.

SHRIMATI RENUKA CHOWDHURY
SHRI P. UPENDRA (Andhra Pradesh):
Let us observe two  minutes' silence.

SHRI UPENDRA (Andhra Pradesh): Let

us observe two minutes' silence.

SHRI M.. S. GURUPADASWAMY (Uttar
Pradesh); I am not caught by 4.20. I am very
happy.

SHRI A. G. KULKARNI (Maharashtra):
420s are in the Bank. Not here.

AN HON. MEMBER: Not only in this
Bank but in foreign banks also.
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SHRI M. S. GURUPADASWAMY; Sir,
the story of the BCCI has all the elements of a
suspense crime thriller. Even Agatha
Christie's imagination seems to have fallen
short of.. various shady dealings and
characters who come .under BCCL Perhaps,
Members are aware that this Bank was
founded in the year 1972. It was registered in
tax havens like Luxembourg and Cayman
Islands. It operated in 169 countries and is
owned by Sheikh of Abu Dhabi. It was
founded by one AgSia Hassan Abedi of
Pakistan. Its sorded and clandestine activities
spread far and wide. It has dealt with shady
characters of the underworld, and very
doubious elements found at various levels, in
business, industry and administration. Among
its client, are Ferdinand Marcos, Saddam
Hussain, Adnan Kashogi and many others and
it had widespread network of activities- It
dealt with drug traffickers, secret arms
dealers. It also became a have for deposting
illegal money, black money earned by
businessmen, industrialists, administrators and
politicians. I think this Bank has no parallel in
the banking history so far and I only quote a
few sentences from 'Washington Post'. Let us
know what it has to say about this Bank and I
quote:

"With U.S. ex-Presidents, British Prime
Ministers, ex-Senators and Defence
Secretaries, Persian Gulf Sheikhs and
Saudi intelligence officers, and Middle-
East terrorists involved in the BCCI, we are
surely seeing the first great scandal of the
new world order."

This is the description of 'Washington Post'
about this Bank. Sir, previous Speakers have
narrated some of the specific instances in
which this Bank was engaged and was
responsible for illegal activities. The Bank had
20 billion dollars of capital but it has lost 15
billion dollars adready. This is he background
of the Bank, this is the history of the Bank.
Now this empire has collapsed. Investigations
are going on in 28 countries about the affairs
Of this Bank, including fiie United States and
he U.K. One of the Senators in the United
States has said that

[ RAJYA SABHA ]

Distiussion 148

the basic culture of this Bank is criminal
culture. International fraud was its motto from
its very beginning. It created false accounts, it
created a network of agents and huge bad
debts were simply written off. Under the
cover of writing off bad debts, many people in
higher places in various countries of the world
got huge benefits and favours.

The other day, when this discussion was
going on,, somebody said, "What is wrong if
some people have gone as students under
some scheme of the Bank?" That is not the
issue. The issue is whether the Bank has
favoured wrongly, illegally, a few persons,
whether the Bank has been used or misused
by certain persons occupying highest places
whether in India or England or America or
anwhere. That is the issue. Sir, I have got a
few figures...

SHRI R. K. DHAWAN (Andhra Pradesh):
Mr. Gurupadaswamy, just....

SHRIM. S. GURUPADASWAMY: 1
am not yielding.

SHRI R. K. DHAWAN: This was not the
issue. The issue was whether nine officers'. . .
(Interruptions). . .

SHRI M. S. GURUPADASWAMY; I am
not yielding.

SHRI P. UPENDRA: He didn't mention
that.

SHRI M. S. GURUPADASWAMY: I
didn't mention that at all. .. . {Interruptions) .
I don't want to yield.

SHRI R. K. DHAWAN: The gentleman
has said that nine officers of the Prime
Minister's Office had sent their children
abroad. That is the issue.

SHRI M. S. GURUPADASWAMY: You
can say anything you like when your chance
comes.

Sir, in Luxembourg and Cayman Islands,
nearly 500 million dollars were deposited by
certain people—and they say it is a
conservative estimate. Anyway, [ give the
information that I got from the papers. It was
400 milion dollars in the Luxembourg branch
alone. I quote: "It is estimated that roughly $
400 million belonging to Indian companies,
industrialists, politicians and bureaucrats
was secreted"—that is, de-
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posited—"there". So, Indians have deposited
$ 400 million in the Luxembourg branch of
the BCCL And nearly 100 Indian accounts
are maintained by the banker's in
Luxembourg That is also given.

THE VICE-CHAIRMAN (SHRI M. A.
BABY): Indians or non-resident Indians?

SHRI M. S. GURUPADASWAMY:
"Indians," I say. These are Indians. Out of
these 100, there are about 10 major clients.
The average deposit runs to about dollar 5
million in these accounts. I now quote:

"About dollar 75 million belong to
bureaucrats, public sector chieftains and
politicians  sitting pretty in rarely —
operated private accounts accumulating a
minimal interest. Deposits range from half
to dollar 4 million dollars each, says a
banker. These accounts are looking for
passive capital protection rather than
revenue or capital appreciation."

Further I quote:

"These private account nolders are
mostly Indian deal-makers within or
outside the Ministries, who have earned
money for top-level introductions, for
matching buyers from India and sellers
from matching buyers from India and
sellers from abroad and purchasing foreign
technology or goods. They know the size of
the deal, the real cost of the transaction and
the law. They are in the best position to
negotiate. Most of the money represents
various commissions or kickback, but it can
also belong to bureaucrats who have held
foreign posts or appointments.”

Sir, one significant thing I would like to
brinp to the notice of the House. Who it the
linchnin in all these operations? My friend.
Mr. Kulkarni, men-tionfd the same of one,
Y. D. Padiyar. "The linchpin of the whole
operation was an elderly South-Indian Bra-
hmin, named "Y. D. Padiyar." The other
top official interacting with the Indians,
was Chief of Credit, Imtiaz

Ahmed. Padiyar would work on the
phone."

That is the modus operandi.

"Padiyar would work on the phone
without documentation and get a lot of
things done for these powerful Indians. He
would also take the Indian hush money and
bank it in a numbered account in BCCI's
Luxembourg Branch. No one, barring the
Accounts Officer and Branch Manager
would know the identity of the client. Since
kickback's, tax-evasion and flight of capital
are not considered crimes in Luxembourg,
he was not breaking any local law."

This is the story of the Bank, and this type
of operation was eveywhere. As I said earlier,
money was collected, illegal money was
collected and it was deposited in the Bank.
This money was laundered for various
nefarious purposes. One story goes that this
money was used to purchase Indian guns;,
about 300 or so.

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): Fifty thousand rifles.

SHRIM. S. GURUPADASWAMY: I stand
corrected, anyway. This money was used to
purchase 50,000 rifles from India. These rifles
went though Portugal. Lisbon, went to
Pakistan, and these weapons were ased by
rebels in Afghanistan and by terrorists in
Punjab and Kashmir. This was the type of
activity.

Sir, I don't want to go into various other
details arising out of these things. I would
like to ask a few questions to the Finance
Minister. I would like" him to answer these
questions.

My first question is whether it is a fact or
not that Dr. Manmohan Singh, the then
Reserve Bank Governor, was not for giving
permission to BCCI to open its branch in
Bombay. If it is yes, what were the reasons
which influenced him to oppose the move? If
it is no, were the credentials of the bank
examined before according permission?
Further
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I would like to know whether the permission
was given to this bank to open its branch in
Bombay after Dr. Manmohan Singh left
his Governorship.

Second question I would like to ask is
whether the then Finance Minister overruled
the view of Dr. Manmohan Singh or not. If
that is so, who was the Finance Minister?

Third question I would like to ask is
whether the Reserve Bank or the Finance
Ministry has the information about the Indian
clients of the Bank. If they have the
information, are they prepared to divulge all
the names as to who are the clients of this
Bank in India and outside? I would also like to
know whether any illegal and underhand
dealings of businessmen industria-lsits,
bureaucrats and politicians of India have
come to his notice

Fourth question is whether some front or
benami companies have been floated by some
enterprising Indians, such as Reliance, in tax-
havens like the Isle of Man. Has. it come to
the notice of. the Government that these front
companies with very nominal capital base
invested large amounts of foreign money to
purchase equity shares and debentures in the
ReLance industry in India.

-SHRI R. K. DHAWAN:
year?

SHRIM. S. GURUPADASWAMY:1 am
just asking.

In which

SHRI R. K. DHAWAN: If you are quoting
from India Today, then quote the year.

SHRI M. S. GURUPADASWAMY: I am
not the Minister. I want clarifications from
him- I want to know whether it is in the
knowledge of the Government that some
amount was also used in investment in Larsen
and Toubro.

Fifth question I would like to ask is
whether it is a fact that BCCI funded
Pakistan's nuclear programmes and acted as
main central bank for Pakistan's clander
operations. I would  also
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like to know whether it is also a fact that it
funded the activities of rebels in Afghanistan
and terrorists in Jammu and Kashmir and
Punjab, which I have already referred to.

Sixth question I would like to ask is
whether BCCI worked as a conduit for sale
and smuggling of illegal arms and
ammunition and drug trafficking.

These are the six questions I have raised. I
don't think that these questions are exhaustive.
They are only illustrative. One thing more I
may ask in the end. Has the Government so fas
gel MR. PADIYAR hete, becaiase rie seems to
be the linchpin of the whole operation so far as
the Indians are concerned? Has the
Government asked him to come back for
interrogation? If he has not come back, I
would like to know whether his passport has
been cancelled. Why has no action been
taken? I know the, materia] is so vast and I
don't have full knowledge of all the material.
Otherwise I would not have raised all the
issues in this House. But I may point out all
the transactions of BCCI in India have come
under cloud as many Indians are involved.
Therefore, it has got wide ramifications. We
have been talking of black money and illegal
stashing of foreign exchange in foreign banks.
But here is a case where we can probe and find
out the nature of the operations and the various
elements involved in the operations. I am not
against anybody. I am not saying anything
against anybody at the present moment
because I have no knowledge of these persons
or their operations. I only raised these ques-
tions so that we can get clarifications and
answers and so that this thing will help us to
deal with such cases in future.

Finally, it is very important to note that
BCCI case is worse than the Befors case. In
Bofors case only Rs. 64 crores were involved
and some people were involved but in this
case several crores of rupees are involved and
several people are involved and foreigners are
also involved. Our national integrity is involv-
ed in this case. I want the Minister
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and the Government to consider my specific
suggestion that nothing short of a
parliamentary probe can bring out the full
truth. The Finance Minister has said "It is a
very sensitive matter. If any probe is agreed
to, it may sour our relations with the Arab
countries.” I think the integrity, the image of
my country is more important than the re-
lationship we have with the Arab countries. I
do not think our relations with the Arab
countries would be soured or damaged at all.
They would be very Happyto help us in this
matter. Therefore, let him not take cover
under this plea.

THE MINISTER OF FINANCE (SHRI
MANMOHAN SINGH): I "never said such
a thing.

SHRI M. S. GURUPADASWAMY:
If he has not said such a thing, no problem. I
think he has appointed some auditor,
Billimoria Company to go into their accounts.
I am very happy about it.

SHRI R. K. DHAWAN: The Minister has
said that he has not said such a thing and the
member says that he has said such a thing.
Now who is right?

SHRI M. S. GURUPADASWAMY: I
would Ike the Finance Minister, if he ' can
speak on behalf of the Government to agree to
my suggestion for a Joint Parliamentary
Committee  with" appropriate terms of
reference to enquire into the "whole matter so

that we' can find out the truth. Thank you.

[The Vice-Chairman (Shri Bhaskar Annaji
Masodkar), in the Chair]

SHRI N. K. P. SALVE (Mabharashtra): Mr.
Vice-Chairman, I think this is one debate
where there should not have been any party
predilections or affiliations. As soon as the
Bank of England ordered the closure of the
operations of the Bank of Credit and
Commerce International and froze its assets,
there was a furore in almost all the countries
where its branches existed. The BCCI was
operating in 120 countries. =~ What is of
concern to
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us was the news that in England, Europe and
the United States of America, quite a few
Asians were patronising this bank. It was one
of the largest banks, one of the 12 banks in
the world owned by an Asian. There was a
natural affinity. The first thing we need to
make clear is to dispel the idea from your
mind that whoever dealt with that bank was a
crook. Please let us not carry on the debate
that some 26 people are having accounts in
that bank. What does it mean?
(Interruptions). . . There should never have
been any political overtones in a situation like
this.

SHRI M. S. GURUPADASWAMY:
1 did not say that. Don't put words into my
mouth.

SHRI N. K. P. SALVE. Gurupad. 1 am not
putting words into your mouth. Did I say you
have said that thing? Someone alleged that
26 industrialists were involved. May I know
whether all the industrialists in India are a
bunch of crooks? Is crookedness only the
prerogative of the industrialists?

DR. G. VJAYA MOHAN REDDY: Do
you mean to say that no crooks are involved
in this operation?

SHRI N. K. P. SALVE: Are you willing to
say that there are no crooks among the
politicians?

SHRI P. UPENDRA: That is exactlv our
charge.

SHRI N. K. P. SALVE: And if there are
crooks amongst politicians.. . (Interruptions) .
Please don't think it is a prerogative of
politicians to blame the industrialist and the
bureaucrat, the way it has been done. And,
don't think, for a moment, that you are the
only paragons of virtues. For God's sake,
don't commit that error. I do not say that my
party comprises people who are paragons of
virtue. Neither does your party. There is no
individual I am blaming. For God's sake, don't
do that. Sir, the other day, there was a debate.
I was speaking on the Remittances Bill. The
manner in  which  non-resident



155 Short Duration

[Shri N. K. P. Salve]

Indians were sought to be criticised as
though they are a trite of people who pre
the worst kind of crooks, is very unfair.
Ultimately, if there is black money, I
want to tell you very frankly, that the
beneficaries are not only industrialists, not
only bureaucrats, but also politicans.  And
that is a bitter reality. And therefore, please
don't speak, when you talk here in the
House, as though you are alone paragons of
virtue  and las though it is your right to
condemn anybody right left and centre
without any basis, without any facts. Prima
facie, what are the facts? Normally, I
never should have been wiling to speak in
a debate like this. It is a case of simple
fraud by a bank. And very serious
frauds have been committed by banks and
there is a case, I submit, at the outset, a prima
facie case, and a proper inquiry,
investigation, special audit, is necessary
to find out the affairs of the Indian branch.
Allegations of a much larger dimension
and extremely startling and very dangerous
dimensions are there in England and
elsewhere. The Senate Committee is sitting
in the United States of America and they
are accused to (have been laundering the
drug money. If any bank is laundering
drug money, has given respectability to
drug money, it is guilty of the most
heinouscrime against humanity. It can never
be for-given. An activity which is going
to ruin the entire future generation  all
over the world can never be forgiven. I
wish our own laws became so strict. I
understand, in Thailand and other South-
East Asian countries, the laws are so strict
that if you are guilty of an offence under
the drug law, you will not be saved.  Under
the criminal law, you may be saved.
Under the drug law, you will not be saved.
The only punishment for you is death. I
wish some day, in India, we made that kind
of an enactment. If laundering  drug
money is going to give it respectability and
if you are goingto allow  banks to get
respectability and if you are going to
allow banks to get respectability by
buying hotel business, real estate, air-
lines, etc., I do not know where we will toe
landing ourselves. I do not know what
Government have been doing,
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what the Government of the United
States has been doing, what the Bank
of England has been doing. I have a
question to ask of Dr. Manmohan Singh.
What has the Reserve Bank been doing

so far as the BCCI is concerned?
(Interruption).  Precisely what 1 am
saying should not be done. Whether

Dr. Manmohan Singh was the Governor
of Reserve Bank or not, the question is
what we are trying to see is this. One
side says whe- there was the Congress
Government, a licence was given to open
an office; when there was the Janata
Government, permission was given to
open a representative office. I do not
want to indulge in these types of cheap
gimmickry. If licence was given, it
licences were given to so many banks,
Asian banks, so much the better. There
is nothing wrong in it. Representative
office was opened. Morarjibhai and
H. M. Patel gave. Nothing wrong in it.
Nor is there anything wrong if
subsequently licence was given. Whatis
the mistake in giving a licence? I am unable
to understand, unless you want to politicalise
the issue.  But the issue is of a much different
dimension. Then, apart from the heinous
crime of laundering drug money it is said
that the nuclear plant in Pakistan has been
financed by this bank. It could be so.
The way Pakistan has been surreptitiously
smuggling technology, the way it has
been buying goods, capital goods, plant
and machinery and the manner in which it
is proceeding so far as the nuclear plant is
concerned, that plant is to be used only
against India and  for nothing else. Perhaps an
offence as serious as laundering of the drug
money, is allowing foreign exchange
assistance to  Pakistan to build a nuclear
plant—extremely dangerous for India and
I certainly would want proper enquiry to
be made intoit. I do notknow what
will be the authority of our Finance Minister,
what Will be the authority of the
Reserve Bank of India, but surely the Bank
of England can go into it. The Senate
Committee in USA can gointo it and it must
find out whether this bank had financed
Pakistan for purposes of the nuclear
plant or not. If it has done so, it should also
consider what measures it is going to
prescribe against thps©
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who illegally imported the plant, who
arranged this kind of a transaction for
Pakistan against Indian interests.

SHRI P. UPENDRA: Why do you depend
on the Senate Committee of USA? Why don't
you have your own JPC?

SHRI N. K. P. SALVE: If you can have a
JPC, I am immediately willing to agree. I am
willing to agree to the constitution of a JPC.
Otherwise, I think, the JPC is of no use.
(Interruptions) . I would divide the allegations
into two parts: one, of a wider nature which
impinges on the question of the very legality
of the activities of the Bank and two, those
which are related to the irregularities in the
conduct of the business of the Bank. They are
related with finances and financial accounts.
How many Members of Parliament would be
able to understand the accounts of a IBank?
(Interruptions) .

SHRI P. UPENDRA: If Shankaranand
could whitewash the Bofors Enquiry, you
could find somebody else for this purpose
also. (Interruptions).

SHRI N. K. P. SALVE: Sir, he is again
politicalising the issue. I would like to ask
you, can you explain to me the difference—I
don't have the balance-sheet with me
(Interruptions).

SHRI R. K. DHAWAN: Sir, he is casting
aspersion on the findings of the JPC that he
was able to white-wash. This is a serious
allegation.

SHRI N. K. P. SALVE: Sir, it is a serious
matter and I hope, Mr. Upendra, who is a
Senior Parliamentarian, will not indulge in
this. (Interruptions). You may differ with me
but listen to my viewpoint. I have heard yours.
(Interruptions). Sir, I want to submit. . .(Inter-
ruptions).. I don't have the balance sheet of the
BCCI with me. I can read the balance-sheet
and understand it. But I don't have anyone in
the private sector to furnish the balance-sheet
to me. But, Sir, I would like to ask two items
of the balance-sheet and let any Member in
this House answer. (Interruptions).
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THE  VICE-CHAIRMAN (SHRI
BHASKAR  ANNAJI  MASODKAR):
Mr. Salve, we pass the Budget Do
you know it?

SHRIN. K. P. SALVE: Ibeg your
pardon, Sir.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): We
pass the Budget of the country where all these
things are there, the whole account is there. I
am really surprised that you are saying that
the Members of Parliament.
(Interruptions) .

SHRI N. K. P. SALVE: Sir, I submit to
you with all the emphasis at my command
that the Budget we pass is not accounting.
Bank account is a very! special account.
There is an item on the balance-sheet — bills
payable as pec account. (Interruptions) .

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): Let us
not go into the ability of Parlia.-ment. . . .
(Interruptions) .

SHRI N. K P. SALVE: Sir, I main-tain that
the JPC cannot go into the accounts of a
bank. (Interruptions).

DR. G. VJAYA MOHAN REDDY:
What about banking secret?

SHRI N. K. P. SALVE: Banking secret,
we never mind. Why do we want to go to... .
(Interruptions) .

DR. G. VIJAYA MOHAN REDDY:
That is illegal.

SHRI N. K. P. SALVE: This is what we
understand of what I am talking. What is
illegal? I am talking that there is a prima facie
case. (Interruptions). listen to me. Sit down.
(Interruptions) . 1 am submitting that there is
a prima facie case of adequate irregularities
for an investigation and a special audit.
(Interruptions). 1 am not yielding, Sir.

SOME HONBLE MEMBERS: He it
casting an aspersion. (Interruptions).
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SHRI N.K.P. SALVE; I cannot be cowed
down like this. I cannot be shouted down like
this. I maintain that there is a prima facie
case.. . (Interruptions)... for investigation and
special audit of the Bank. (Interruptions).

SHRI R. K. DHAWAN; Mr. Salve, not of
the Bank of Bombay but Bombay Branch of the
Bank. How can you look into the transaction
of the whole Bank. throughout the world?

SHRI N.K.P. SALVE: If we could look
into the account of the BCCI in England and
elsewhere, then let JPC be appointed. I have
no objection, Mr. Dhavan. (Interruptions).

SHRI M. A. BABY: Mr. Salve, will you
yield to me for a minute? Sir, Salve Ji is
making a very relevant point. If you also
permit...

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
What do you want? He is making his own
point.

SHRI M. A. BABY: Sir, Salve Ji has
raised a point. The point is whether a .
Joint Parliamentary Committee would be
competent or capable enough to go into the
intricacies of the question. That is the issue
raised. My humble submission is - fltat off
hand a Member of Parliament cannot be
competent enough or knowledgeable
enough like Salveji.. .

THE VICE"-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR):
But he is a parliamentarian.

SHRI M. A. BABY: I understand he is
capable enough, but laymen like us can also
study and understand and bring up our level
so that we would be in a position to serve on
the Joint Parliamentary Committee. So, just
on that count the efficacy of a Joint
Parliamentary Committee should not be ruled
out.

SHRI N.K.P. SALVE: Sir. I agree with the
hon. Member when he says that the Joint
Parliamentary Committee.. .

THE VICE-CHAIRMAN (SHRI
BHASKAR  ANNAJI MASODKAR):
Salveji, you make your own point. You need
not go into.. .

SHRI N.K.P. SALVE: Sir, I will go ahead,
but I request you not to participate because it
becomes difficult for me to continue.

My submission is this. It is a very valid
point. The JPC will engage a firm of auditors
which will go into it and find out and submit
the report to the JPC. W the Government itself
is doing that kind of job, let us have the
report. What I would like to submit is that I
understand S. P. Billiimoria and Company are
appointed and those who are connected with
the accountacy profession could know that it
is one of the most eminent firms of cha«tered
accountants. Its senior partner is a very highly
respected member of the accountancy
profession. Let them go into it, let them find
out and find out whether there is any prima
facie material of this nature where the bank
has been indulging in irregularities, getting
advantages from politicians, from bureaucrats
and from industrialists or allowing irre-
gularities in its functioning. Certainly then
they will be brought on the Table of the
House. Let us discuss them on the floor of the
House and then Mr. Manmohan Singh is
always there at the receiving end; he
isanswerable but first let us fin dout what the
irregularities are.

Sir, there was one important thing which
no one has mentioned and that was whether
at least the Indian depositors are safe or not.
Had the Reserve Bank of India been vigilant
adequately? What about the SLR, the
Statutory Liqu-idtiy Ratio? . . (Inerruption). .
You reply, Mr.Finance Minister, in the end in
the BCCI the monies of the depositors This is
my main concern whether in India are safe or
not...

SHRIR. K. DHAWAN: Itis a very
valid point.

SHRI N.K.P. SALVE: T understand a
liquidator has been appointed by the Bombay
High Court. The liquidator
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must prepare a balance-sheet, he must
prepare the accounts. The liquidator's job
may not necessarily be looking into the
irregularities. ~ There has got to be an
investigation, there has got to be proper
looking into the accounts.  Let there be a
firm of chartered accountants to scrutinise it
as Mr. Baby has said. Thereafter if there is
a prima facie case that we have to look into
something beyond that, then certainly we
can discuss it. This is a Parliament. This
is a democracy. Things wrong cannot be
allowed to get away, but in the meanwhile
things which have been happening are
extremely unfortunate. ~ People have been
dragged in without any reason.  And one of
the persons dragged in or one of the institu-
tions dragged in. Sir, is the Reliance
Cup. . .[Interruptions).. . Sir, I have got this
document from Chaturananji. Chatu-rananji
gave me this document because Mr.
Pramod Mahajan first told me, "Have you got
a hundred thousand dollars as donation
from the BCCI for purposes of Reliance Cup?"”
Isaid, "I don't know;I have never heard
of it." Sir, what has happened is
something different. I must take the
House into confidence and submit aoout the
BCCI and the Cricket Board; otherwise, not
this BCCI, but another BCCI would be in
trouble, and that BCCI, is the Board of
Control for Cricket in India. What
happened was this. So far as the 1st issue is
concerned, I will submit later. Now I will tell
you how we saved ourselves by the skin of
our teeth, getting into a dragnet of BCCI;
otherwise I would have been pilloried
here today. Sir, what happens? 1 will tell
you low things happen, how bona fide acts
sometimes are likely to get people into
difficulty.  You will be surprised to  konw
all this. It is said here that the BCC,
London branch, donated one hundred
thousand dollars to the Third World
Foundation Peace Prize of one lakh
eighty two thousand dollars to the then
Tanazanian President, Julius Nyerere. Mrs.
Indira Gandhi gave away the Prize in New
Delhi. Sir. what is wrong? IF a bank gives a
donation to a noble cause, is that also an
irregularity unless as a result of this they
have taken some advantage of Mrs. Gandhi.
Let there be 466 RS—o6.
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something about Mrs. Gandhi, that Mrs.
Gandhi gave this advantage, allowed this to
happen. I can understand that politicians
have no business to bo 5.00 PM indulging
in any kind of favouritism for any job given
to their daughter or son or for raising any
fund for  public purposes. There is nothing
wrong as long as raising of such funds for
public purposes is not tainted by some sort of
illegality or corruption at the root of it.
(Interruption”)..
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S't, I am surprised that in a debate which is so
serious a senior Member like Mr. Upendra
intervenes and intervenes in such a frivolous
manner that I don't think it worth my while
wasting my time in replying him.

SHRIP. UPENDRA: I don't want a
replv.

SHRI N.K.P. SALVE: No, he doesn't want
a reply. All right. Sir, the second thing is that
the same branch, that is the London branch,
donated hundred thousand dollars for the 1987
Reliance World Cup to the sponsors, the
Reliance Industries. If you want to damn the
Reliance Industries, you damn the Reliance
Industries because, I know, whenever the Reli-
ance name comes up quite a few people are
there to safeguard the interests of Mr. Nusli
Wadia. It is most unfortunate that in a warfare
between Bombay Dyeing and Reliance we are
willing to make ourselves  parties.
(Interruptions)... No, auite a few. Those who
do make it. What about Pepsi? What about
Parle? Sir. they have approached me. The
Pepsi people approached me. The narle people
approached me. I told them, "you get the he!!
out of my bungalow. Parliament is far too
sacred for me to fight your corporate
warfares." Are we to use this forum to
perpetuate and fight the corporate wars ?
Someone refers to wars of p-oxv. We have got
the whole Taw. In the Company Law. Sir—
you will be conversant with it—sections 179
to 189 pre-srrihe the whole code of how to
deal with a proxv. There can never he an
inspection of proxy un-
less there is a poll. A poll is not otherwise
necessary under the Company Law
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as you know. A poll has to be demanded. After
the poll takes place, the Chairman authorises
someone to  scrutinise  the proxy. Votes
are taken and after the results are declared,
should anyone object there is a committee to be
appointed for scrutiny. That is what the
clause prescribes. But do you want to bypass
the entire provision of the law ? Do you
want to act as the Company Law Board? Or,
do you want to act as Registrar of Companies
Or, do you want to act as a court and the
Supreme Court? What is the point if there are
irregularities in all these? Larsen and
Toubro is not the only Company which is
guilty of having this kind of a thing. Every
company has it and Company Law  makes
adequate provision. Why do we bring it
in the Parliament and unnecessarily try to poli-
ticise these issues? These are petty corporate
wars unnecessarily brought here. I urge
fervently to my friends, to everyone this side,
that side or whichever side, please don't allow
yourself to be exploited like this. =~ We have
become very vulnerable. (Interruptions)...
Sir, if there are any irregularities of any
nature for which the Government is
responsible, let us pillory the Government
the way we can. We have every authority.
If there isany infraction of any law
anywhere, if any provision of law is violated in
spirit or letter, here is the Finance Minister
who is answerable or the Company Law Minis-
ter who is answerable. But do we want to
arrogate to ourselves that authority which in
the statutes and enactments are given to
different fora ?  Sir, how will the democracy
function ? Sir, it is most unfortunate for me
that today we are indulging in such type of
things in the Parliament. I have been in the
Parliament for 25 years; since 4th Lok
Sabha I am  there. The pick of the
politicians were there. There were the
most distinguished opposition Members like
Mr. Kripalani, Mrs. Kripa-lani, Mr. S. A.
Dange, Mr. Surendranath Dwivedi, Dr. Ram
Manohar Lohia, Dr. Nath Pai, etc., When
Mr. Nath Pai spoke, Sir, in those days it

appeared that as though he was  playing
one of the melodies of Beethoven. Do we
hear that kind of speeches today? He never

indulg-#d in this way. When he attacked Mrs.
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Gandhi's Government he was one of the most
effective speakers. Not a word of invective;
not a word of abuse; not an allegation of
corruption, and yet when he spoke on the issue
he took the entire House with him. What is
happening today? When one gets up and wants
to say something, his own views, on a very
objective basis, he is ridiculed? Why? Why?
Why is one ridiculed when one wants to
object? For the simple reason that someone
wants to nurse someone else's interests some-
where I wag speaking once when Nath Pai was
there. I was a new entrant to Parliament. He
brought in the famous Bill after the decision of
Golaknath. He brought in a Bill on Article
368. A socialist to the core, he said, "How can
Parliament in exercise of its constituent
authority be denied the right to amend the
entirety of the Constitution including the
Fundamental Rights Chapter?" I spoke on the
Bill and I spoke on the Bill having read the
judgement in great detail. I disagreed with
him. I finished m,, speech. I was a young
parliamentarian and I was not an uld man then.
He came up to me. He said, "My congratu-
lations to you". He Said, "I wish more
Members of Parliament read law and then
make a speech if they have to disagree with
me." It wa; so heartening to see somebody
from the Opposition coming and talking like
that. It was at that level we functioned and I
saw it. But today what is happening? Is anyone
allowed to make a speech without interruption
without justification? I do hop, we do take our
business a little more seriously and at least
never be taken in by any one lobby.
Businessmen will come, industrialists will
come. A man will come and make allegation
that such fellow is indulging in all
irregularities. I tell you all businessmen are the
same. Not all of them arc honest, not all of
them are dishonest. If someone else doeq
something, that is illegal according to him, and
so long as he does that thing, he wants that to
be concealed. Therefore, what I want to submit
to you is, coming back to where I left, there is
an allegation that the 'for branch donated one
lakh of rupees for Reliance World Cut),
sponsored by the Reliance Group
Industries.
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Hera I would like to submit it was a
Reliance Cup jointly organised by India
and Pakistan and there was the India-
Pakistan Joint Management Committee
Of which I was the Chairman. India provided
the entire foreign exchange because Pakistan
could not afford to pay anything by way Of
foreign exchange. We arranged that foreign
exchange from the Reserve Bank of India.
Meticulously, item by item, we had
tendered accounts not only to the Reserve
Bank of India; these accounts had to be
submitted to fne International Cricket
Conference in London. The International
Cricket Conference is the highest body in
cricket administration. What happens to this
kind of money? All this kind of money
canno; be shared by BC-CI alone.  There
were eight participating countries and if
would have to be stared equally among the
eight of them.  This happened in London
and our accounts had been approved by
the International Cricket Conference. It
was the easiest thing for them to find out
whether this kind of thine happened and if it
happened, why it did not find a place in
the Donation Account which we had submit-
ted and which was passed by the  ICC itself.
I submit it is a total falsehood, \itter falsehood.
Not even a rupee was given by Mr Agha
Hasan Ahedi though he came to watch the
match at the semifinals. He did watch the
Bombav match between India and England.
I only hope that is not considered an
irregularity by he Board of  Cricket
Control in India, He came o watch the
match. And there t transpired, we
realised, that he was n Lucknow University
when I was there; le lived in one hostel and T
lived in another hostel. I only hope that I
won't he lamned for that. What happened
there-fter? The world cricket tournament takes
pace every four years. The next was to >e
held in 1991. We received an offer. he
Indian Board received an offer, that hey
were willing to sponsor the next world
Cup. The foreign exchange rehired
was so much. IT was a prestigi-us show.
We singed it and we did it 'ell So
we received an offer. that
connection—T was then Chairman ? the
Finance Commission—my office ted up an
appointment with the No. 2
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the.r ein London when I went for a meeting of
the ICC. There it just transpired by some
chance, some intution; I thought, "This kind of
an offer has come. Why not I ask the High
Commission whether it is ail right for me as
Chairman of the Finance Commission,"—I
was then enjoying the status of a Cabinet
Minister—m "to meet the No. 2 man of this
company?" So I wanted the High Commis-
sioner—Dr. Alexander was the High Com-
missioner at that time—"Please find out if
there is any objection.” The next morning the
reply came that the Reserve Bank of Indi, was
inquiring into the affairs of the BCCl of
Bombay. Post-haste I cancelled that lunch
appointment and I wrote fo them and told
them that India would not be interested in
taking the sponsorship from them. But
Pakistan was keen on taking sponsorship from
them. We told Pakistan, 'all right, you take the
sponsorship from them; foreign exchange
liability will be yours. So far as India is
concerned, between India and Pakistan, we
will be hosting the 1991 World Cup." We
went to the TCC. This Bank was making a
fabulous offer of how many millions of
pounds for the World Cup-1991? Fortunately
for us. Sir, by one vote, that motion was lost
against India and Pakistan, and the match was
taken away to Australia and New Zealand
where it will be played now. Sir, this is how
the providential escape comes. Sir, what I
want to submit is only this. I cannot imaeine
“hat my plight would have been had we been
the sponsors, whether the match wouM have
at all proceeded or not But, all I want to
submit. Sir, is one thins;. When you are going
in for this kind of thing, not knowing what the
real facts are—and  this is one journal for

which I have rsspect, Sir; normally, Sir, 'India

Today' is not a journal which indulges in

yellow journalism—could they not have just

telephoned to me and found out. "Mr. Salve,

this is what J have heard; what have you to

say?" And I would have corrected them. Not

a thing i clear about it. Sir, this type of

allega-tions are going on.
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THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR); How much
time would you need?

SHRI N. K. P. SALVE; About five more
minutes, Sir.

Sir, under 'Curious Connections', the 'Indian
Express' published seomefhing which is
extremely agonising. Sir, it is said here: "The
Curious Connections". One of the allegations
is that the daughter of a senior Cabinet
Minister went to Oxford on scholarship from
a Foundation, funded partially by the
notorious bank. Sir, if there is an eminent
Foundation in the world and someone else has
given a donation, that becomes a curious
connection? What does it want to say?

SHRI R. K. DHAWAN; Why are you
wasting so much time on that ? You ignore
them.

SHRI JAGESH DESAI (Maharashtra):
You ignore rhem.

SHRI N. K. P. SALVE: No, Sir. The names
of the bureaucrats have been mentioned. Sir,
nothing can be more unfair than to make a
mention of the bureaucrats who have held high
positions and to say that ffieir daughters and
sons are appointed. What is wrong, Sir ? Their
daughters and sony are like our daughters and
sons. And if you have known somebody and
request him to give a job to a daughter and
son. I don't think there is anything wrong.
What ig wrong is, if there is a quid pro quo
involved in it, if there is any abuse of power
and authority. And that is not there. You
mention Mr. Narasimhan's name Or Mr.
Khan's name or Mr. Gill's name. And Mr.
Dhawan says that I must not waste my time. It
is really wasting my time, but only for one
reason. Sir, in not one of these connections,
has it been pointed out that as a result of this,
this was the quid pro q.uo. That was never the
quid pro quo. Therefore, Sir, to bring in
bureaucrats like this who are not here to
defend themselves is extremely unfair. Sir, all
that I want to submit...
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SHRI R. K. DHAWAN; How did V.
P. Singh's son get ajob?

SHRIN. K. P. SALVE: Here I do not want
to refer to that event, how somebody's
son got a job, unless there is som,
material. If there is not any material and just
because the Prime Ministei is from the
Opposition and his son gets a job, I am not
the one who will criticise him in as much as
I am not the one tc criticise if my own Prime
Minister's sol get a job, unless t'here is some
fair alle ration that as a result of this, this
wa the grdd pro quo. It you: want to bail
up, suffuse the whole  atmosphere with
suspicion, that is the worst thing that ca
'happen in the parliamentary democracy
Sir, in a democracy, corruption is ver
bad. Tt is anathema to any democrac;
But what is worse than corruption
creating an atmosphere of suspicion (
corruption against people who are no
guilty of it. And that is what 'seems be

happening.

Sir, all thatI want to submitin 1
end is that we are in the midst of ve
serious problems in this country. I

what is happening in Assam?  What
happening in Kashmir? =~ What is happi ing
in Punjab? Law and order is at lowest
ebb, at its nadir. There are i attacks on
the SCs and STs. I regret v much, Sir, we
had not enough time to < wis, these matters.
And BCCI is an : rortant matter, Sir, from
the viewpoin the interest of the Indians.
Therefi Sir, the only question I want to ask
Finance Minister is. Mr. Finance Mi
ter, to what extent, the Reserve Bank been
really vigilant? There was one n Sir, [ only
deal with one point and I will come to the
end. Mr. Kulkarni erred to a note of the
Auditor that BCCI's accounts with the
Syndicate I 'had not been reconciled.

Now, I do not have the balance s Will
the hon. Finance Minister tell
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what is the date of the signing of the balance
sheet? Is that date very close to the end of the
accounting year on which the balance sheet
has been prepared? Sir, invariably the
accounts remain irrecon-ciled. But then they
are reconciled after tte auditor's report and
after the accounts are passed, because a
similar note must have appeared in an earlier
balance sheet also. But that does not..

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): He
read out from that.

SHRI A. G. KULKARNI: Am I expected
to intervene, if possible?

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) Yes.
He has yielded to you, because he took your
name. You can.

SHRI A. G. KULKARNI: I just wanted to
make my case ciear. Sir, tin's cyn-dicate Bank
affair I have raised thrice. Salveji, on Saturday
I showed you the report which I received from
my friends in the Syndicate Bank. They stated
there was a statement by the Finance Minister,
a general statement, while making a statement
in this House, that the accounts between the
Syndicate Bank the BCCI had been
reconciled. So I had to believe in my Finance
Minister rather the other friends who are
giving me the information I believed him.
Then the balance sheet came to me. There the
sentence was, as Salveji had stated—it was
dated 31-3-91.

SHRI N. K. P. SALVE: What is the
date of the signing of the balance sheet?

SHRI A. G. KULKARNI: I did not
see the signing of the balance sheet. The
balance sheet was ending 31-3-91. Sir, as a
parliamentarian and as a person believing in
moral values, 1 wrote to the Finance
Minister. That is what I mentioned in my
speech. Here, Mr. Finance Minister, you said
it. Is it a fact that between Match 31 and your
statement made on June 30, the
reconciliation has taken place? My
responsibility is to get the information.
Nothing else.
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SHRI N. K. P. SALVE: It is absolutely
correct if he wants a varification or
clarification. Normally what happens, Sir, is
that in inter-bank accounts, those who have
been connected with auditing, would know
immediately that the balance sheet is on
31.3.91. All the companies have to close their
accounts now. Every assessee ha.> to have his
accounts up to 31st March. That is the
uniform previous year which is prescribed in
law itself. Now, therefore, what happens if the
auditors have to submit the balance sheet, say,
by May or June? Sometimes the accounts are
not reconciled. Therefore, it is the
responsibility of the auditors to ensure that
balances are confirmed. The technical jargon
is that the balance sheet should be confirmed,
whether it is a debit balance or credit balance.
The auditor is bound to shirk off his own
responsibility because the responsibilies of
auditors are very onerous. There is always a
noose round his neck. So to shirk it off he
must have written that this is not reconiled.
But that by itself ipso facto does not mean
that...

SHRI A. G. KULKARNI: That is what I
asked the Finance Minister.

SHRI N. K. P. SALVE: That ipso facto
does not mean his irregularity. But should
there be any irregularity between BCCI and
the Syndicate Bank or in any other
transaction, Mr. Finance Minister, I urge upon
you very fervently, in the interest of ensuring
a healthy working of the bank, to be
unsparing. But let us find out. Therefore, my
question, No. 1, is whether the Reserve Bank
has been vigilant in that. Now you are in a
different capacity here. You are now in the
capacity of being answerable to the people.
Tell us whether according to you the Reserve
Bank has been vigilant enough, ensuring and
protecting the intreest of Indian depositors.

The second thing which worries me very
much, and which will worry you also, is that
the branch is not an entity by itself. The entity
BCCI. I do not know what the position in law
is, Sir. Assuming that Indian assets are
enough, assuming
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that the statutory liquidity ratio is enough to
pay off the depositors...

Would they be allowed to satisfy the
Indian depositors? It there is otherwise a
failure and the totality of the creditors were
not paid a hundred per cent dividend, ..

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): You
have said that the Bombay High Court is
seized of the matter.

SHRI N. X. P. SALVE: The Bombay High
Court is perhaps seized of the matter. This is
of the highest importance. The interests of our
honest depositors have to be saved. In that
connection, Sir, if law is required to be made
about the foreign bank, if we cannot make
retrospectively at least for future make a law
that we in India ensure the safety of the
depositors.

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): As
was demanded by the hon. Members, the
Home Minister will make a statement at 6
p-m. with regard to the induction of army in
aid of civil authorities in certain districts of
Assam. Thereafter we will take clarifications.
This debate will continue further and we will
close it today.

SHRI PARVATHANENI UPENDRA:
We can continue it tomorrow.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR): There
is other business also. Lot us close this
subject today.

SHRI PARVATHANENI UPENDRA:

Sir, clarifications will go on till 7 o'clork.

THE VICE-CHAIRMAN  (SHRI
BHASKAR ANNAJI MASODKAR): We
will see at that time. Tentatively, I am of the
view that we will continue with this subject
and we will close this subject. Shri Sunil
Basu Ray.
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SHRI SUINIL BASU RAY (West Ben-
gal); While participating in this debate on
BCCi I want to draw the attention of the
Finance Minister to the  statement wmch
he made in this House on 7 August. From his
statement it becomes clear that the
Government had the knowledge of the
Clandestine affair going onin the BCCI at
least since 1986. But strangely actions against
the culprits were not taken as should have
been taken. For example, take the case of
foreign exchange against foreign  travel
schemes being released. This is one
instance which ~ shows that there are certain
elements operating in Government itself to
shield the BCCI. The next instance that [
may cite from his speech is that in 1988 there
was In-tellegenoe Agency report that BCCI
has made overtures for acquisition of
property, etc. in. Lucknow and Bombay. The
Intelligence Agency viewed this as fraught
with security risk. The Reserve Bank did not
find it necessary to take it seriously and it was
brushed aside. Then the third issue came in
1991 when the Bank oi England advised our
Government to wine up BCCI branch in
Bombay. Our Gov ernment had not even
taken any decisior or any action against the
BCCI consider ing the clandestine activities
in whicl BCCI was involved. I have heard
the speech of my esteemed friend Shri Salve
ji. T could not understand why he was so
furious over the criticisms that have beej
made here .After all this criticism abou
banking policies, banking  methods ths
they follow are in the interest of our na tion.
If we do not guard our economi sovereignty,
if we do not guard our ecc nomic interests as
against the foreign ir terests who more often
operate clandes finely we will soon be in a
position whe we can only lament on our own
fate.

I think we should not invito that situ:
tion. The BCCI affair has brought to ot
knowledge a wide panorama of clande tine
activities that , bank can indulge i as has
been aptly said in the Indian E press of
September 13 which talks aboi clandestine
transfer to nuclear secret wide infiltration
into central banks, n tional security
systems, politicians
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business houses of host countries, brokering
deals between arms manufacturers and
governments of stateless nations, running an
exclusive network of sleuths and musclemen,
financing and employing relatives of
influential politicians and bureaucrats, and
laundering narco-money through a world-
wide conduit, etc. This is a serious situation.
If we allow any bank to indulge in such
activities here, then it becomes a national risk.
Our Government should have been aware of it
long ago; but it was not to be so. This bank
was earlier refused permission to open its
office in Bombay. Later on, it was permitted
to open a liason office and soon after that, it
was granted a licence to operate as a bank.
We have our own banking system under State
control, and that is nationalised banks system.
But this is a private bank, and a foreign bank.
So our control over the operations of these
foreign banks should be so much that their
operations conform to our national interests
and that they do not go against our national
interest. I think in that respect we were not
vigilant. We should have paid more attention
to this aspect.

Much has been said about the bank's
activities in other countries. I do not want to
take much time by repeating ali those things.
But why did our Government not think it
expedient to probe into the foreign exchange
fraud where 471 passports were issued
against foreign exchange defalcation, I don't
know. I think the finance Minister will reply
to this aspect alone with other matters in
which BCCI was involved. It borrowed
money at lower rate of interest and lent it at a
higher rate. Thus, they were operating against
the banking activities in our country. We
should have taken action but we did not.

BCCI had a very sound financial position
at least its Indian branch. It had a total
deposit of Rs. 380.93 crores; NRI deposits
amounted to Rs. 225 crores; total assets
amounted to Rs. 525.48 crores, and profits
earned were 524 crores. Why did this bank
crumble and how it could a mass so much
profits by way of its ope-
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rations? Unless we know all these things, we
will remain in dark about our economic
security. It should also be made clear as to
who were the industrialists involved in the
affairs of this bank. = They have been named
in the press; a long list is given of the Tatas,
the Birlas, Thapars, Taparias, and the RIL
group. But why did they choose this bank for
their deposits in exclusion of our
nationalised banks ? This aspect itself
mysterious and the mystery should be
removed. Our Finance Minister should
assure that the Financial Policy of the
Government will no more allow such
clandestine activities which amount to
anti-national and security risk activities.
I once againappeal to the hon. Finance
Minister that investigation by a Joint
Parliamentary Committed should be
considered. I don't think that the
arguments put forward by Mr. Salve are
creditable. I think the  Government,
without any reservation, would consider
setting up of a JPC to proble into all
these details. With  th*9e words,
conclude.
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"Reserve Bank of India issued a licence
in February, 1983, for opening one
branch in Bombav."
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"There was a school of thought in
India...that BCCI should never have been
granted the licence to do business. But the
then Finance Minister, Pranab Mukherjee,
in some way, influenced, and interceded, to
see that BCCI was granted a licence to do
business in Iudia."
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offr zam & @ A gmE W@
AW g sw waed W osE @ 4,
TEH TG FT 7g @ 9 Fr ug
AT TF % F WIS FT AT &,
9 s ¥ fe oww s favie
qifsarief g F WA TEFT W
9T %t | aeTEr w1 FW R
W a1 ag FEA TF  wE Fr
RIRE AEl &, d@w U A% ¥
alfis neuw w1 wmer a0 g
THET IFE WT L 9THT W1
T WA ¥ WA e gar 21 A
N @ E 5% 3T gu B 7 mwead
FEA meq § Ry o wid wes
sy W ogA faw Way o 4 oy
arfadt §rvarg 9er ¥z agy SlFm
WiEl, ®ga ymQEr g1 fyw way
ST F W ¥ owmroar:

"Nothing that impinges on the security
of the country has come to the notice of
the Government."

fom @t a7 s srawe g
B S A owrd S owreg gy
AT F TG H AT g% afoxffotomTo
®ABTA G AE 7€ G dward
WAL FT G T F w4y WAy §
A STE< v 9% 8y swrgw qrg W
g WG 5 wig e 3% mrward
T ¥ dogrodionrse wgq
¥S F A Haw 27 amr ag gay
wfta TE g A% ? amr gq gawl
F A7 OH R ¥ W wme E
aw e Gy e § o W@ g
fao wdt S &, gemr v wwg o
T W 43 @9, I T 5 sraifeny
w7 fas ™ % am w=@r 3w oam
F WEW WIT AT S wAaey
fr ag 3ar sim f5 3@ drogrodto
oo F ATl Tergrara ¥ oawy an;
LHAEART G5 S oFoqToUGo & qrer
CE{EVE ara, e ¥ ey o P wree-
Al FUSHIF Ara & T 7wy gAat
TR AT T AT AgHA ag)
ERT I BN gEsr wt g g
w3z fread fewm foar & fi

drodtoqlonrio ¥ frdfl ;e w7
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Z qr gATYY FIHTC 47 q=al 8 [
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W ou STt Aft ¥ @ O @
wT fadl A FA ST WU faw
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W G AW Y § AY U
| a7 %J wfe & AT ?IEH"I
g f5 forw g ¥ Taifami #
He @l W qfF F%F uw 3% ¥
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w ¥ fewé afsral & gTais
T qear FAT gAr g, Py a@® &
agi & afusrfEl 1 ddfat )
THAMT JeT F4ar g, fo@ ag@ &
IE 9% Eh'ﬁﬁ-‘-ﬁ‘ qHTd 95T FT gHT
g dal ¥ quis frar gar g,
Fr g7 St F IR AT gy
6 A1 FT OARWFAT WEYT A
gt 5 z@ 9% & FdwA F
qwT 1§ w9 g AT wifgg ?

st ol off 7 | 7 fr o
frozlle ¥ sy 43 § 9y ¥F ¥
qQF(FeH F WA IR ¥ AT

F gHiodr ¥ THEA a0 AN
agt NIT & RS TWIREE

& s!s?%ﬁw W g wfer 33
fody &F & uwredr ¥ @ T
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SEw A3gT g T & f§ 0%
gadiy afwfa sr wsq EH% far
frar s wifgg? wew Gna?r g
5 39 &% ®1 awaw fraar &7
g7 3 s, famm Wit o e
gar S@er &Y o el g W
dag ¥ @ 4% F oF qaiﬂ?ﬂlfz
¥ =gr g 5 za% ades fad am
fagret ¢ wag E sg feEv @
agl g’ ‘W gy, R T ad”
war A irraér M TS "OE
T arHT @y g1 W 5w waw ¥
“gfear £ ¥ F wizewr ¥ o1 1
ferar T & SAFr YW AR
HIEY gART FUAT g

"Executives who worked with him ‘!

confirm that he operated on three maxims,
never say not to anyone, never take No for
an answer and everyone, has a price."

faor war v ¥ #H mes  wwaw
gwgm ag g BT @ 9
B oam 1 9 9% F@r §7

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR): Please
conclude.

sl qEar @aT: ¥ ey
Wy Y ¥ s wg few, ©w
wmifafess o7 mrErsl §E”
qgear & S0 e w & AT F
AT A7T qUTT FEAT1L B FAT IR
FgAt A g Br ag o erEsa
FE FI AT ¥T IF5 % wiias
et 7 a0 W I ar wrfaw
aut™ W iwr wQear w7
W oFET A AT F o ¥ ey
g WEE AT §¥  wr TWHEE
AT FGAT BT FE v wEn
Wi frdfa ua $fw qult % agw
g% #T FEAAT FAN SAT AR
g FA AE T A g
fray & amvz 5z owr g9
T e WX q8 § 1 Wgw@o, HA
TW AT § T AW F afg
W, qR AW W@ Y AFX A
faftwaar ¢ W wE ga g
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*SHRI VISHWASRAO RAMRAO PAUL
(Maharashtra): Much has been said about the
affairs of the Bank of Credit and Commerce
International (Overseas) Ltd. The closure of the
BCCI has come as a great shock to people
world over, in particular, people in the third
world countries A large number of people of
Indian origin have lost all their life saving and
trading capital. I am told that in United
Kingdom alone 40,000 accounts belongs to
people of Indian origin including a large
number of retail traders, all over world,
Overseas Indians have lost in billions. We must
try and do everything possible to secure justice
for thousands of innocent victims by the
collapse of world's 5th  largest  multi-
national bank.

I feel ashamed that America and Bank of
England have indulged in petty mud-slinging
and innuendos. There is no evidence of
criminal activity of laundering of drug money
at BCCI branch in .Bombay. The fraudulent
activities were committed abroad and it is our
duty to call upon international agencies to
prosecute the people who have been involved
in such criminal activities. I commend the
steps taken by Shri Shaikh of Abu Dhabi I
hope that government will study the. action of
Shri Shaikh of Abu Dhabi.

Sir, as far as the origin of the BCCI is
concerned, we are aware that the then
Government in June 1977 allowed them to
open a branch in Bombay and so-called
unsubstantiated allegations of violation of
Foreign exchange rules emerged only after the
action of Bank of England. Why are be not
speaking for the victims of this bank
including a large number of overseas Indian?
Overseas Indians are assets to us. They are
our brothers and sisters and it is our legal as
well as moral responsibility to help them in
this hour of crisis when they have lost their
life savings.

As we know that in Britain the courts have
refused to sanction the receivership which the
Bank. of England demanded. The role of
Bank of England has been described as
‘racist*. The Bank

*English translation of the original
speech telivered in Marathi .
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of England has never considered the
consequences on the economies of many
countries in the world where BCCI had,
branches. This closure has severely jolted
international bangking system. I salute the
judement of the British Courts who, atleast,
have shown that the old principle of :fair play
and justice', is still applicable when the courts
can come to the defence of the victims. Sir, 1
refer to the refusal of the British Courts to
sanction the receivership order and the court
has ordered that all parties concerned should
look into the restructuring plans of the BCCI
which are undertaken by the leadership of
Shaikh of Abu Dhabi. I urge upon the
Government to restructure this Bank and
thereby help the victims of this tragedy. In-
stead of allowing mud-slinging against our
politicians, the Government should bring
diplomatic and public pressure in particular,
on the Bank of England to support the
reconstruction of the BCCI.

Sir, you should consider the possibility of
allowing the BCCI to continue its operations
of India under restructured plans. In this
changing "worid, Vfe must pursue and activist
role in foreign policy matters. All efforts by
concerned  Governments  at  potential
restructuring might be a good example for the
third world countries and India can play a
leading role. We should also play a leading
role through various United Nations agencies
to ensure that essential requirements are put in
place so that the regulatory environment of the
global banking system ensures that such trage-
dy will neverf recur again.

There are also wild allegations that the bank
have financed Pakistan's clandestine nuclear
programme. I urge upon the government to
ascertain the truth in this regard. If there is any
evidence of irregularities, let the Government
investigate, and for that investigation, I pro-
pose to set-up Joint Parliamentary Committee.
It is our responsibility, not to hurt feelings of
our people in this country or abroad. The Joint
Parliamentary Committee can, within a short
time frame, conduct a speedy investigation
into the BCCI and if no large scale criminal
activity or other fraud it iawl-
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ved, Government should seriously consider
allowing the BCCI to continue its operations
after the investigation of JPC. these word I
conclude.

DR. G. VIJAY MOHAN REDDY:
Though it looks incredible, BCCT is a
big empire with its  babies in the form of 72

branches. I can say it is a satanic empire, an
evil empire. It has collapsed. It is a first-
class scandal of the new world order. Let
us now face what this type of new
world order will be, as the Washington
Post has  said. The degeneration in our
society has  come to such an extent that
every black transaction and every clandestine
activity can take place here. We are in a
situation where the banks of this type can
violate all the rules and restrictions and conduct
themselves in such a manner that they cam
interfere with the security, political and
economic system of those countries. That is
why the senate of America, the Pariament of
Great Britain and other countries have
initiated investigations asto who are those

involved in these activities. They want to
be very clear that those people who are
involved in these clandestine activities

should not go unpunished. That is the trend
we have been seeing in both the Indian and
the international press today.

Now, what are the types of activities they
are involved in? They have been amply
described as Mafia type of activities,
smuggling of arms, funding of narcotics,
slush money of trade used for various
business purposes. Salve Ji has said they are
being used for construction of five-star hotels
also. This also is a new world order type
of expansion.

I am particularly concerned with the
security of my own country. I feel that the
Defence Minister, and the Home Minister are
as much concerned about this bank as the
Finance Minister himself is, because every
terrorist that has been apprehended in the
country was having stakes of notes of foreign
cour-rency, Indian currency and all types of
armaments, racket launchers, AK-47 rifles,
communications equipments and large
amount of narcotics. That means it has gone
into the depths of its acti-
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vities. That is why we have to comprehend
the activities of terrorists in  Punjab,
activities  of militants in Jammu and
Kashmir, activities of LTTE people and the
clandestine activities of the bank as veil.

Unless they are exposed we will not be
able to do anything much. It has been told
that this bank was mainly formed to support
Pakistan in its aim to make a nuclear bomb.
They have financed Pakistan in its aim to
make a nuclear bomb. They have
financed Pakistan to manufacture a
nuclear bomb. At the same time, they
provided all intelligence,  technology  and
equipment for manufacturing a nuclear
bomb. All these things have come to light.
Do you mean to say that our security system

can tolerate these types of activities? On the
one side, terrorists have sot some arms
and on the other side the security of the
nation is in danger. We all know that

kickbacks are paid in every transaction. It has
become a bazaar talk. Where are the kickbacks
they got from the transactinos? They are
stashed away in foreign banks. Now slowly we
are coming to know how these things
are being done. It has also come to light
and other Members have also said how they
have entered this country surreptitiously,
and also the share market of our country.
Nobody can deny that RIL shares were
purchased for the benefit of a particular
company. That company wanted to take over
L&T  engineering  company. I have no
objection fo that. As Salveji has rightly said it
is a corporate war between the two
companies. Here the corporate  war
takes place where the Indian Government
and the Indian financial institutions are
having a stake. May I know from the
Minister whether the Government of India
is going to check this naritcular transaction? |
would not have bothered if L&T is not a premier
engineering concern and if it had mot
nuclear potential, if it had not contri-buted
in setting up of our nuclear plants. understand
that this company is also going to be
involved in building up of nuclear submarines.
May I know from the Minister what action

the Govern-ment is going to take to
prevent that company from taking over L&T
enfiine-i ering company because of the
nuclear
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secrets involved in it? Will they be protected?
Our country's interests are involved in this
transaction. It has been said that our
bureaucrats, politicians and businessmen are
involved in this clandestine operation and in
the stashing away of funds abroad. It has been
said by the World Bank that Rs. 3000 crores
of money has been stashed away in the
foreign banks. Are we able to get it back?
Even a small fraction of that amount is not
coming back to our country. However, with
the present economic policy announcmed by
the Government, they are going to legalise it.
That is the whole tragedy. Those people who
have stashed away money in foreign banks
come back with a great vigour because they
can either have them as dollars or if there is
an emergency. that money can be converted
into rupees here. This is the 'avatar' of BCCIL

6.00 P.M.

This 'avtar' will take another rebirth in a
certain other shape. That is the tragedy of the
situation. That is why I warn the Government
of India, if you do not investigate properly, if
you do not name the criminals who are
sharing the booty, who are part of these clan-
destine activities, one more BCCI will come
in a certain other shape. That is the situation
in this country. Have the citizens of this
country, who are paying for the price rise,
who are half-starving. no right to ask the
Government why you are not investigating,
why you should not allow Members of
Parliament to have a probe into this matter?
When our people die at the hands of terrorists,
when fake passports make the movement of
terrorists into the country and abroad legal,
when all these transactions are taking place,
the security of the country, the economy of the
country and the politics of the country are in
danger. The politcs of the country is
endangered by money power. Money power
has become a very big power. Never in the
history had there been such powerful people
who are having so much money which can
interfere with our political institutions.

I also want to quote what Mr, Guru-
padaswa&sy quoted;
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"These private account-holders ara
mostly Indian dealmakers within, or outside
the Ministries who have earned money for
top level introductions for matching buyers
from India and sellers from abroad and
purchasing foreign technology."

This is the corruption. If this corruption
network, the network between politicians.
businessmen and bureaucrats, is not broken in
time, if it is not investigated, then it is not
BCCI, but the existence of our democratic
institutions that will be in question. That is
why I want a Joint Parliamentary Committee
to go into this. At the same time, I would say,
if the Government is not prepared to do it, it
is going to lose credibility as it has lost once
before. It has got the experience. That is why
I urge upon the Government, in the interests
of our country, to see that a Joint Par-
liamentary Committee investigates into the
matter thoroughly. Indian people have got
confidence in Indian Parliament- Let a
Parliamentary Committee go into this and
come out with its findings.

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Now,
the Home Minister Shri S. B. Chavan.
(Interruptions).

KUMARI CHANDRIKA PREMII

KENIA (Maharashtra): Will this discussion
continue after the statement?

THE  VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Yes. Now the
Home Minister will make a statement
regarding induction of army in aid of civil
authorities in certain districts of Assam. After
his statement and the clarifications, we will
resume this discussion.

MANY HON. MEMBERS: Tomorrow.

THE  VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): We have
to finish it today.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
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FAIRS (SHRI M. M. JACOB): We cannot
have everything tomorrow. (Interruptions).

THE VICE-CHAIRMAN: We have to
finish it today.

SHRI P. UPENDRA: We have sat on
Saturday also, as you know. Otherwise, it
would have taken the whole of today.

STATEMENT BY MINISTER

Induction of army in Assam

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN): Sir, I wish to apprise
the Hon'ble Members of the House that at the
request of the Government of Assam, the
Army is providing aid to civil authorities in
certain districts of the State.

It may be recalled that President's Rule was
imposed in the State of Assam on 27.11.1990
and the State Assembly was dissolved. After
the dissolution of the ninth Lok Sabha,
elections were held to the Parliament in the
State of Assam as elsewhere in the country.
Simultaneously, elections were also held to
the State Assembly and with the constitution
of the new State Assembly, a popular
Government with Shri Hiteswar Saikia as
Chief Minister assumed office on 30-6-1991.
The very next day, the ULFA kidnapped 14
persons serving the Central and State
Governments and the ONGC including a
Russian Mining Engineer.

This incident of kidnapping was followed
by an escalation in the violent activities such
as extortion, kidnapping, assault and murder.
The State Government made every effort to
secure the release of the kidnapped persons
and even released about 500 ULFA activists
detained under the TADA. Despite this
generous gesture on the part of the State
Government, the ULFA continued to increase
the demand and pressed for the release of
several detenus who were facing very serious
charges. The Chief Minister had all the time
been making efforts to secure the release of
the hostages. Shri  Bipul Mahanta,
former
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President of the Assam Yuba Chatra Parishad
and self-proclaimed Convenor of the
Amnesty International who mediated on this
issue, was killed by the ULFA. They also
killed Shri T. S. Raju, Assistant Executive
Engineer of the ONGC displaying utter
disregard to human life. Earlier, they had
killed the Russian Mining Engineer who was
one of the 14 kidnapped persons.

The Government of Assam felt that the
situation had become very grave. They felt
that a large induction of forces was necessary
to deal with the situation and, therefore, to
control the situation, bring confidence to
people and to restore law and order, the State
Government requisitioned Army in aid to
civil authorities to operate against the ULFA
extremists in the following districts:—

(1) Jorhat

(2) Dibruearh

(3) Tinsukia

(4) Sibsagar

(5) Nagaon

(6) Sonitpur

(7) Golaghat

(8) Dhemaji

(9) North Lakhimpur

The State Government informed the
Central Government through two wireless
messages dated 5-9-91 that requisition had
already been sent to the Sub-area Commander
for Army help in aid to civil authorities in the
above districts. The Chief Minister, through
his letter dated the 8th September, 1991
addressed to me, requested that instructions
may be issued for immediate deployment of
Army inaid to civil authorities. I discussed the
situation in Assam with all the MP- from
Assam individually and collectively.

It was decided to accept the request of the
Government and the Chief Minister of Assam
to provide assistance of Army in aid of civil
authorities in the specified districts of Assam.
The Army has, accordingly, moved in Assam
in the above districts and has started to assist
in operations against the ULFA,



